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Reports Presented by National

Commission  for Minorities to
Government

Will she ““Minister of WELFARE be
pieased to state: :

(a) the numbdé¥ of reports presented by
National Commission for Minorities to
Government since its constitution as a
Statutory Commission and whether such

reports  are - placed  before  the
Rarliament; '
(b) the number of cases  of

discrimination against minorities reccived
by the Commission and in how many
cascs, the Commission has taken up tor
investigation, State-wise; and

(c) whether  the  Commission  has
initiated  any  suo  moto investigation
relating to discrimination or problems
relating to Socio-Economic condition and
education of Minoritics?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI
ASLAM SHER KHAN): (a) The
National Commission for Minorities has
not submittcd any Rcport of its activities
since its constitution as a statutory body.
The Comumniission, has, however
submiticd the 14th Annual Report for the
penod 1991-92 of the cistwinle Minorities
Commission. This Report as well as the
Annual Reports of the statutory body are
required o be placed before
Pathiacaent.

tb) and (3 'ﬂi'é’-(.‘mnmi.s.sidii has boeen
reveiving a larg: number of
representations trom both individuals and
vaurdus urg;miSigﬁons listing . different
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kinds of grievances/ complaints including
socio-economic and educational problcms

-of minoritics. Fromi among thcse cases, it

is difficult to categorise and quantify the
number of cases of discrimination against
minorities without proper verification.
The Commission does not have any
powers of investigation under the
National Commission for Minorities Act.
The matters arc, however, taken up with
the concerned authorities secking factual

‘reports from them. The Chairman/

Members of thc Commission also visit

“various places for spot studies of

problems relating to minorities.

Pending proposals for price fixation of
bulk drugs

1946. SHR1I H. HANUMAN
THAPPA:
SHRI GOVINDRAM MIRI:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to

state:

(a) the dectails of the proposals for
price fixation of bulk drugs and
formulations which are pcending with his
Ministry;

(b) since when each of thc proposals is
pending and at what level;

(c) thc reasons for this pendency and
by when would the prices be fixed;

(d) whether it is {act that Director (PI)
and US (DPEA) are, n;iSQSihg their
pusitions and telcphoning The, exeeutives
of priviate companies for coming for
negotiations: ;md



